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MEGHALAYA ACT 9 OF 1384
THE MEGHALAYA MEDICAL COUNCIL ACT, 1987

X

"'.'L.

As passed by the Meghalaya Lagisial':ﬁa Assambly)

Receivad the assent of the President of India
on the 28th November, 1984,

Published in the Gazette of Meghalaya Eﬁré—ord‘:nary issue, k
dated 3rd December, 1894,

&

An :
Act s,

to provide for the registration of medlical {alinpnthic} practitio-
ners in the State of Meghalaya and for matters

connected therewith

Be it enacted by the Legisiature of the State of Meghalaya
inthe Thirty-eighth Year of the Republic of mdia as follows:—

1. Short title, extent and commencement.— {1} This Act
mav be called the Meghalaya Medical Counnr Act 1987.

(2} It axtends to the whiole State of Meghalaya.

(3) 1tshailcmnemtmnrcea!once ;__

2. Definitions. In this Act unless lha context otherwise
rEguUires, —

(a) "Council' means the State Medical Coun{:il of Meghalaya
constituted under this Act;

(b} "Government” means the Government of the Siate of
Meghalaya; '

{c) Tinstitution" includes a hospital, dtspensary or health cen
tre where people repon either as indoor or outdoor pa-
lients for investigation or for treatment;

Y “"Medical Council of India" means the Medical Council of
india estabiished and conslituted underthe lnd|an Medical
Council Act, 1956:

(2} "medicine” means any modem’ scnentif:c medicine and
includes surgery and obsteirics, but does not include
veterinary medicine or dentistry or veterinary surgery or
Homoeopethic, Ayurvedic or Unany system of medicines
Aand the expression "medical” shall be construed. accord-
irvggly,

“Prescribed” means prescribed by rui&a of regulations
made undar this Act; RN
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(g) “President" and Vice-President” means respectively the
President and Vice-President ot the Gouncil:

{h) ‘“recognised medical qualificalion” means any of the medi-
cal qualifications included in the Schedules to the Indian
Medical Council Act, 1956, as amended from time to time,

(i} ‘“Registrar" means the Regisirar of the Council;

(i) "Register" means the State Medic#§" egister maintained
by the Council under this Act; ~ .

(k) ‘“registered practitioner" means hny?ﬁérson whose name-

is entered in the Register undergthis Act;
(I} "section' means a section of lhlS Act

3. Constitution of Medical Gnuncﬂ. {1} The State Govern-
ment may constitute a Medical Councit for tha.State to be called “the
State Medical Council of Meghalaya® and the Councii shall be a body
ccrporate and shall have perpetual successic . and 'aGommon Seal and
Shall by the said name, sue and be sued. The Qoumil shall consist of
the following members, namely-

(a) two mambers tn he rominated by the State Govarn
ment;

(b) twomembers m be elected in the Prascnbaﬁ manner
by the registered practitioners, prach§||1g in the State
from amongst themselves;

(¢} onemembertobe nominated by the Director General
of Health Services of the Government of India;

{(d} twomembersto be nominated by the Medical Council
of India.

{e) Director of Health Services, Meghalaya (Ex-officio)

(2) The President and Vice-President shall be elected in '3
prescribed manner by the members of the Council from
amongst themselves.

4, Tenure of office of memhers:j@. member of the Council
shall hold office for a term of 5 ysars from the date of his election or
nominatio: or until his successor shall have been duly elected or, as the

case may be nominated, whichever is earher andshall be eligible for re-
election or re-nomination.

5. Vacation of seat as member and filling up of the va-
cancy:- (1) A member of the Counc.l shall be deemed to have vacatod
lis seat-

(a) onsending his’fasignaticn in writing to the President:




{b} on his-abééqaa.fmm_three consecutive meetings of
the Councit without its permission;

(¢) on removal of his name from the Register;

{(d) onhis bemg deuiarad an insolvent by any competent
Court or on h!s becommg insane;

{®) on expiry of fﬁs tan*n as member: or

(f) onhis absenn& outof Indiafor sixconsecutive months
without pﬁur‘ intimation to the Council

(2) A casual vmy in the Council shail be filled up by
nomination. qr,ﬂhcﬂon ‘as the case may be, and the
person ncmmatyﬁ or elected to fill the vacancy shall hold
office only forthe remaining part of the term for which the
member whose place he takes was nominated or elected.

6. Disqualification for -being elected or nominated as a
member .- Aperson shall bq’kﬁsqunliﬁed for being elected or nominated
as a member of the Cour;cil ifhe- .

(a) is nnt a regsstemclpractltlmer under this Act or the Indian
Medical Dnunml f;ct 1958,

(b) " does not posses any of the remgnisad medical qualifica-
tion;+ 07} ISR e

{c) has been dlsmtsseﬂ fmm senrlca under Government, local
or other autl'lonty for misconduct;

(d} has been santanﬂed by a criminal court to imprisonment
for any otfenca mvolwng moral turpitude;

(¢} has been convicted by a court India, whether before or
after the carnmencement.of this Act, for offence punish-
able under, tn& F';ol;actmn of Civil Rights Act, 1955 unless
& peried. c:-f 6 {sax years_or. such less period, as the
Govemman (nay allow in any particular case has elapsed
from the date of such conviction.

7. Publication.of names. of members The name of every
members of the Council, elected or nominated, shall be published by the
Government in the Oﬂimﬂ[ Gazane

8. Meetmg of the Councll {1] No business shallbe transacted
atameeting ofthe Counclt unless atleast four members are present. All
questions, other than questmn or order, which may come before the
Council, shall be decided by a majority of votes of the members present
and voling at the meetlﬂg In'case of an equality of votes, the President
or, in his absence, the Vice-President or, in the absence of both, the
members presiding over t‘ne meeting, elected by the members present
shall have a casting vote: The President or the Vice-President or the
member presiding over the meeting as the case m7y be, shall decide all
points of order which may arise and nis decision shall be final.
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(2) It any gueshon arises with reference lo procedure in
respact of any matter for which no provision is made in this
Act, or the regulations made thereunder, the President or
the Vice-Piesident or the member presiding over the
meeling, as the case may be, shall decnde the same and
his decisiun shall be hna! et -

{3)  Untilsuch time asthe reguiatmns referredtoin sub-section
(2) have come into operation, the President may,by a lotier
acilressed o each member, summon a meeting at such
tune and place as to him shall seem expedieant.

(4) Subject tc the provision of this Act or the regulation made
thereunder no Act or proceedings of the Council shall be
invalid merely by reason of the existence of any vacancy
among the membaers of the Council.”!

9. Sitting fees and travelling expenses.- The members of the
Counail shall be entitled to such feas for attendance at meetings of the
Council and such travelling expenses as may from time to time be
allowad by lhe Council and approved by the Government.

10. Register and other Officers.- (1) The Council shall appoint a
Registrar who shall act as Secretary of .the,Coungcil . and also ac
Treasurer, uniess the Council appoints another person as Tr&as;;rer.

{2) The Council may also employ.such other persons, as il
may deem necessary, for the, purposes of the Council.

(3] Allpersons appointed or employed under this section shall
be deemed to be public servants.within the meaning of
section 21 of the Indian Penal Code, 1860.

11.  Duties of the Registrar.- (1) It shall be the duty of the Registrar
to keep a register of medical practitioners in"accordance wilh the
provisions of this Acl, and, from time to time, make all nacessary
allerations in register of the addresses, appmntm&ms quallf'fcaunns or
litles of such practitionérs and cause the name of any practlll-:::-ner who
is dead to be removed from the register. The Registershall also publish

the Regisler in the Official Gazette aﬂer every five years and.ng 31st-

Decembar. Y ¥
(2) Every regrstercd pracnuoner shall send ;0 the Regstrar
afler every five years ending 31st Decemher a renewal lee
as may be prescribed with an intimation .abaut alterations,
it any, in the address, appointments, qualifications or titles.
If the renewal lee is noi paid by such date as may be
prescribed, the Register may send through registered posl
a letter to such registered practitioner at his registered
address and at any other address .available with him
enquiring whether cuch praclitioner has ceased 1o prac-
tise or whether his residence or appoiniment-has changed

E s




el ‘l-“'tl';. II'1-.-4.

- B i_

-"' _' Ao ,.|| ok dgm

a pano:l of six months

m the Register.

moved may be re-enlared
in the ragistah uﬁdﬂt tie direction of the Council on

payment of p@‘BGGbGG Jonitt .

12. Heglstertﬂ b&publig.dn::um!.-mﬂ register shall be dremed
to be a public dmumentwﬂhmlhemaaning of the Evidence Acl. 1872.

13.  Privileges of reistored practitioner -Save as provided in
section 25 and 27 of Ine indian Medical Councit Act, 1956, no person
other than a registered practilioner shall-

(a)

{b)
{ch

14, Person who can be

hold office as physician or surgeon or any other oflice (by
whatever designation called) in Government or in any
institution maintained b',r a local or other autharitv:

‘practise medicine in ma‘s.am.

be entitied 1o’ Blgn or authenticate medical or litness
certificate or any other certificale required by any law to be
signed or aulhenﬁcated by a cfuléy qualified medical prac-
litioner; or *: it N ;J-_J.

be ertitied 1o grmqyidame al any inqueast or in any court
of law as'an expert under Section 45 of the Indian Evi

dence ﬁlﬂ:"l:ﬂ_ ?23 F ﬁ! reiatung lo medicine.
et ﬂJl '“3“
tﬂi‘ﬂd, Every PErson posuesses any

of the recognised medical qmﬂﬂcatmnﬁ shall, subject to the previsions
hereinalter contained and on payment of such registration fee as may
be prescribed, be anhtlad fo have his name entered in Ine Regisler:

Provided Ihat lhﬁ Gouncal may refuse lo permit the registration
@l any person who has baqp coqwc!ed of any offence involving moral
turpitude or who alter Aan fﬁqmrgr at which opportunity to be heard has .
been given to him, wm Iﬁ;@i ﬁl.ulty of professional misconduct:

Provided Iurther tha[th& above disqualification may be removes
by the Medical Council:of. 1n-c_1£a in-any particular case alter sufficient
reasons for doing so are communicated to the Council.

-15.  Information to be furnished to the Registrar with applica-

tion.- (1) Every person who applies to have his name entered in the

register shall-

(&) salisiy ﬂ‘iﬂ;ﬂﬁglﬂirﬂr that he possesses one or more

' of the titles orqualification referred 1o n the Sched-
«~ules to'the Indian Medical Council Act, 1956, as
+amended irnrn time to time; and

(b) - correctly inform the Registrar of the dates on which he
- oblained the title or qualificalion which entitles lum 1o
claim reqistration under this Act.
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(2) Every application underthis section shall be made in such
form and on payment of such fee as may be prescribed.

16.  Entry of new Titles and qualification and change of name in
Register.- If any registered practitioner. oblains any other litle or
gualification in addition to the title or qualification in respect of which he
has been registered or if he changes his name he shall. on payment of
the prescribed fee, be entitled to have s ql; additions or changes in title,
qualification or name, as the case ma'_'f B'HE be made in the register.

17.  Alteration or entry or removal of name from the Register by
Council.- (1) The Council may, if it deerns fit, and alter giving notice to
Ihe person concemed and enquiring into hrs nbjactmns it any order that
an entty in the Register which is pm‘uaﬂtu have been fraudulently or
mcorrectly made or brought about, be cancelled or corrected.

(2) The Council may direct the ‘removal, permanently or
temporarily for any specific period, from the register the
name of any registered practitioner who has been con-
victed of any such offence. involving moral turpitude or
who, after an enquiry at which, F'Pportunity to be heard has
been given to him or his Admcg.:e is held by the Council
to be guilty of professional misconduct, The Council may
also direct that any name so removed 3hat| be restored.

18. Notice of death and ,ra_mqv,al of Name from
Register.- Every Registrar of Birth,and Deaths who receives notice ol
the death of any person whase nar, 19 is known to have been entered in
the Register shall forthwith inform the Hagistrar‘ofsuﬂzh r:ieath stating the
date, time and place of death, 3 e :

{2} onreceipt of such mfnrmallnn fmm the Heglslrat of Births
and Deaths or trom any other reliable source regarding
such death, the Registrar shall remove the name of the
deceased person from, the Register.

19. Disposal of fees.- All fees recei;;é-;_i‘by the Council under this
Act shall be applied for the purposes of this Act as may be prescribed.

20. Appeal against the decision of Registrar.-An appeal shall lie
io the Council against any order passed by the Registrar under section
f4, Saction 15 or Section 16. The said appeal shall be preferred within
three months from the date of cummunlcalpan of the order appealed
against.

21. Appeal against the decision of Council.- An appeal shall lie
to the Medical Council of india against any decision of the Council under
section 14 and Seciion 17. Such appeal shall be preterred within three
months from the date of communication of the decision of the Council.

22.  Procedure of inquiries and appéal.-'ﬁj The Council may at its
discretion hold an inquiry under section 14 or section 17 in camera.
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or ather legal proceeding shall lie acainst the Governmenlt, the Council,
the Medical Council of India or any of their officers or servants for 1
anything which 1s in good ralth done or intended to be done under this

Act. P

27. Power o make rules.- (1) The Govemment may., in consulta-
tion win tha Council, make rules for carrying uut the purposes of lhis Act.
{2} In particular and without pra}udica to the generality ol the
foregoing power, such Rules may provide for all or any of
the tollowing matters, namely:-
{a) the manner of election of the President and Vice-
President and of filling up vacancies of member of the
Council;
{b) the tunctions to be performed by the Presidenl and
the Vice-President;

(c) the application of fees under section 19,

(d) the procedure to be followed by the Council in con-
ducling any enquiry under this Act and disposing ol
appeals from the decislon ﬂf the Registrar,

(e) 1he compilation and puhlmaﬂnn of the Register;

(fy any matter which is mqmrud to be providad for by
rules.

28. Power lo make Regulations:- 'Tha Go&ncﬂ may. with tie
previous sanction of the Government, make regulations generally tor
canying out the purposes ol this Act and without prejudice to the
ganerality of this power, such regulations may provide 1or.-

(i the lorm of application and tees chargeable therator,

(b} fees chargeable in respect of any registration undar thus
Act,

{c) keeping of accounts of such fees;

(d})  the provident lund and gratuity for Ihe employees of the
Council;

T T—

|
|
I
f {e] conditions of service ol its amplnym
(t) convening of and conducl of business in meating ol the
Council; wg
i (g) election of Council members by registered medical
| praclitioners in the Medical Council; and

{h) other matter which is required o be provided lor by
regulations.

29. Repeal of Assam Act 1 of 1916.- The Assam Medical Act 1916
in its application to Maghalaya is hereby repealad.
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PART-IV
GOVERNMENT OF MEGHALAYA
LAW (B) DEPARTMENT

NOTIFICATION

The 5" October, 2023.

No.LL{B).17/2023/3. — The Meghalaya Medical Council (Amendment) Act, 2023
{Act No. 10 of 2023) is hereby published for general information.

MEGHALAYA ACT NO. 10 OF 2023.

(A= passed by the Meghalaya Legislative Assembily)
Received the assent of the Governor on the 3 Oclober, 2023.

Published in the Gazeite of Meghalaya Extra-Ordinary issue dated 5" October, 2023.
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THE MEGHALAYA MEDICAL COUNCIL (AMENDMENT) ACT, 2023

An
Act

further to amend the Meghalaya Medical Council Act, 1987,

Be it enacted by the Legislature of the State of Meghalaya in the Seventy fourth Year of the Republic of

India as follows:-

Short title and

Amendment of Section 1.

Amendment of Section 3.

Amendment of Section 11,

Amendment of Section 12.

Amendment of Section 14,

Amendment of Section 21,

Amendment of Section 23,

{1} This Bill may be called the Meghalaya Medical Council
(Amendment) Bill, 2023,

{2} It shall come into force at once.

{1} In the Meghalava Medical Council Act, 1987, hereinafter referred
to as the Principal Act, in elause {2) of Section 2, "Council” shall
mecan "the Meghalaya Medical Council” constituted under this Act.

{2} In Clause {d) of Section 2 of the Act. the words "Medical Council
of India” shall be substituted by the words "National Medical
Commission™.

(1} In sub-section (1) of Scction 3 of the Act, the words "State Medical

Council of Meghalaya™ shall be substituted by the words

"Meghalaya Medical Council®.

In Clause {d) of Section 3 of the said Act, the words "Medical

Council of India” shall be substituted by the words "National

Medical Commission”.

In Section 10 of the Act, the word "Register” shall be substituted by the
words "Registrar”.

In Section 12 of the Act, the word "Registrar” shall be substituted by the
waord "Register”.

In Scction 14 of the Act, the words "Medical Council of India" will be
Substituted by the words "National Medical Commussion”.

]
i

In Section 21 of the Act, the words "Medical Council of India" will be
Substituted by the words "Nanonal Medical Commussion”.

In Section 23 of the Act, the words "Medical Council of India” wherever
appearing shall be substituted by the words "National Medical
Commission”.
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Amendment of Section 26, 9. In Section 26 of the Act, the words "Medical Council of India” shall be
substituied by the words "National Medical Commission”.
Repeal and Saving. 10. {1} The Meghalaya Medical Council { Amendment) Ordinance, 2023 15
hereby repealed.

{2) MNomwithstandmg such repeal, anything done or any action taken
under the said Ordinance shall be deemed to have been done or
taken under the provisions of this Act.

D. LYNGDOH,
Joint Secretary to the Govi. of Meghalaya,
Law (B) Department.
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